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Shri B, R. Bhagat: The Demag
Metallurgical Company of Germany
will process the whole thing.

Evoucarionat Expert rrom UK.

*1106, Shri 8. N, Das: (a) Will the
Minister of Education be pleased to
state whether it is a fact that an Educa-
tlonal Expert is shortly to come from
U.K. in response to a request from the
Government of Indla to organise the
department of Industrial Management
at the Indian Institute of Technology?

(b) If so, what is the scheme for
which he is being invited?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D, Malaviya): (a) Yes. Prof. G. A.
Robinson, formerly Education Secre-
tary, British Institute of Management,
has arrived in India and is working at
the Indian Institute of Technology.

(b) The scheme envisages prov'sion
of full-time and part-time courses in
(i) Industrial Engineering, (ii) Indus-
trial Administration and (i) Business
Management for the training of per-
sonnel required by Industry and Com-
merce. Prof. Robinson will advise how
best to organise these courses as also
on Refresher Courses in Management
Subjects and other aspects of Training
for Managgment.

Shri 8. N. Das: May I know when
the expert arrived, and whether he has
submitted any interim report on the
subject?

Shri K, D, Malaviya: He has already
arrived in our country, but his report
is not yet available to us.

Shri S. N. Das: May I know the total
estimated expenditure involved in this
scheme?

Shri K, D. Malaviya: We have accept-
ed financial liability for this gentleman
who has come. re is no separate
scheme, he hag offered to advise us.

Shri §. N. Das: May I know whether
any provisions ew'st just at present
in any of the Universities, for such
industrial management training?
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The Minister of Education and
Na.ural Resources. and Scientific Re-
search (Maulana Azad): The Insti-
tution opened in Kharagpur is connect-
ed with this and no other University.

Bhri Nambiar: How much amount is
likely to be spent on this expert alone?

Shri K, D. Malaviya: On this expert,
we wi'l bear the cost of transporta-
tion, lodging expenses, daily allowances
and actual cost of travelling.

Shri Nambiar: My question was how
muc,h will be spent. We cannot calcu-

Mr, Deputy-Speaker: The travelling
expenses etc. can be calculated,

Shri Nambiar: I agree with you.

Mr, Deputy-Speaker: But it is im-
possible to give any fgure, if ‘he
travels up and down.

Shri B, S. Murthy: May I know
whether any portion of this amount is
being shared by the industrialists?

Shri K. D. Malaviya: No, Sir.
Babu Ramnarayan Singh rose.

Mr., Deputy-Speaker: The hon.
Member iz too late

Babu Ramnarayan Singh: I got up
first, Sir,

. Mr, Deputy-Speaker: I did not see.
Cases 1IN HicH Courrs

*1107. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
Home Affailrs be pleased to state what
is the number of cases on an average
disposed of by each High Court and
the Supreme Court per year?

(b) What is the number of cases in
arrears at present showing cases over
one year old, over two years old, and
80 on over three, four and five etc,,
years old?

(c) Has there been increase or de-
crease in the arrears, since 1948 and in
what proportion?

The Deputy Minister of Home Affairs
(Shri Datar): (a) and (c). A state-
ment giving the relevant information
is laid on the Table of the House. [See
Appendix VI. annexure No. 48]

(b) Information is being coliected
g{nd wiil be laid on the Table of the
ouse.

Papdit Munishwar Datt Upadhyay:
Ma{'l know, Sir, in view of the fact
that the percentage of arrears in the
Supreme Court hag increased Ly 15432
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er cent. on the arrears of 1948, what
s the total number of cases instituted
during these three years in the
Supreme Court and also. what is ‘he
number disposed of?

Shri Datar: I may give the figures
to the hon. Member. In 1848 the pend-
ing cazes were 37 and 200 were dispos-
ed of by 1949. In ]950, there were
4968 cases and by 1951, the number
increased to 1401, These are the
figures.

Paadit Munishwar Datt Upadhyay:
May I know, Sir, whether that is the

percentage or it is the total number
of cases?

Shri Datar: 15432 iz the percentage.
The number of cases has enormously

increased since the Constitution came
“nto force,

Pandit Munishwar Datt Upadhyay:
I find from the statement that in a
number of High Courts the percentage
of increase of arrears is very high—
868, 67°2, 87°1 and 83-2. What steps
have been taken to clear off these
arrears and whether these arrears are
due to shortage of the number of
Judges or due to amy other reason?

The Minister of Home Affairs and
States (Dr. Katju): May I just deal
with this matter? The number has
increased because after the Consti-
tut’on came into force, there wag in
every High Court a large number of
writ petitions which occupled a lot of
judicial time. Then there has been
ﬁeat difficulty in recruitment—in find-

g competent, experienced judges.
Th'rdly, it is a matter of argument.
Some judges are slow, some are,
medium-paced and some Judges are
fast, and it is a matter of argument.
There are many factors which go mto
the making up of a proper disposal.
is impossible to give any adequat: ex-
planation. So far as the numbor of
Judges is concerned, in the opin‘on of
Government an adequate number has
been provided for. But wherever a
demand is made for further increase,
that is considered.

Pandit Munishwar Datt Upadhyay:
May 1 know, Sir, in what year the
required number of Judges was pro-
vided for and since when has
been any ‘ncrease in the arrears?

Dr. : From 1850 to-1052, I think

on severa ns in different States
the number of Judges has been increhs-
ed by Presidential Notification.
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Shri A. M, Thomas: May I enquire
whether all the High Courts exist
in our country are haw’.nf their ful
complement of Judges? not, which
are the High Courts which are not
having the full complement?

Dr. Katju: It my hon, friend.... ....

Shri A. M. Thomas: The number fix-
ed by the President.

Dr. Katju: Whenever any recuest is
made for appointment of & Judge in
the manner required by the Consti-
tution, that is immediately attended to.
Whenever there is no such request
made, well the matter ends there. But
it does take certain time to appoint
sultable Judges.

Shri A. M. Thomas: I have not got
the answer to the question, Sir

Shri Datar: I will answer that
Now, so far as the various High Courts
are concerned, in four High Courts
the number of Judges is more than
the one stipulated. and only recently
in two or three High Courts theé num-
ber is less only by one.

Shri A. M, Thomas: Which are the
three High Courts?

Shri Datar: In Assam, Patna, Nagpur
and Calcutta High Courts, the number
is more than the one stipulated. In
Hyderabad, Madhya Bharat and Rajas-
than, the number is less.

Shri A. M. Thomas: I want to know
the Hifh Courts in which there is not
the full complement of Judges.

CShri Datar: Only these three High
ourts,

Shri A, M. Thomas: In Travancore-
Cochin are we having the full comple-
ment of Judges? Has any request been
Endev for appointment of a Judge

ere?

Mr. Deputy-Speaker: Only three
High Courts are there and Travancore-
Cochin ig not included therein.

Shri Datar: I should like to correct
myself, Sir. In Travancore-Cochén the
number filxed is 8 and we have at pre-
sent 7 Judges.

Bhri P. T. Chacko: May I know, Sir,
whether one of these Judges was on
leave for the last two years?

Shri Datar: I am not aware.

Shri Sinhasam Singh: May I know,
Sir, the number of holldu,'s that the
Judges have in the year.
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Mr, Deputy-Speaker: Holidays in a
Year?

Dr. Katju: Are you enquiring about
the holidays in a High Court or are
you enquiring about the leave?

Shri Sinhasan Singh: The number
of holidays.

Dr. Katju: Holidays are the usual
holidays which are open to public ser-
vants, in addition to...

Dr. N. B, Khare: Sir, he is carry'ng
%l;l aii‘ dialogue. He should address the

Dr. Katju: I stand corrected by the
hon, e'der Member,

Dr. N. B. Khare: Thank you.

Dr. Katju: 1 was saying that the
number of holidays is more or less the
same as enjoyed in public offices ex-
cept that there is a long vacation
which has got a history behind it.

Shrl P. T. Chacko: May I know, Sir
whether the insistence on the guantity
of work done by courts has resulted in
lowering of the quality of work done?

Shri Namblar: May I know, Sir,
whether the increase in the work of
High Courts is due to the increase in
illegal detention?

Mr, Deputy-Speaker: This has been
asked.

Pandit Munishwar Datt Upadhyay
rose—

Mr, Deputy-Speaker: Next question.
HYDROGRAPHIC SURVEY

*1108, Shri 8. C, SBamanta: Will the

h&ﬂ!ﬁﬂo{ Defence be pleased to

8 :

t(agu;vhheth;r dlt_}oveml:-;ucent pmpos:m to
estal & hydrographic sur ce
in India in the near future; ey

(b) if so, where and when; and

(c) whether the plans and estimates

for this office have been worked oyt?

The Deput Minister of Defence
(Sardar Wl{hil): (a) Yes.

(b) It is intended to establish the
Hydrographic Office in Dehra Dun, by
the end of 1953 subject to buildings,
equipment and trained personnel be-
coming available by then,

(c) Yes.

Bhri B. C. Bamanta: May I xnow,
S8ir, whether the Marine Wing
of the Defence Ministry will have to
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be expanded when this work will be
taken up?

Bardar Majithia: It is obvious, Sir,
ti;:t \éve will have to extend it to some
extent.

Shri §. C. Samanta: May I know,
Sir, how hydrographic survey is at
present conducted and how many
charts are produced every year?

Sardar Majithia: This process is a
continuous process, 9r, and it has
been going on for the last 100 years,
and charts are continuously being
corrected, ag a result of this survey.

Shri 8. C. Samania: My question is,
how it is conducted and with whose
help it is conducted?

Sardar Mafithia: As the hon. Mem=
ber hmself said, Sir, it is_being con-
ducted under the Defence Department
(Marine Survey),

Shri 8. C. Samanta: Is it not a fact
that the help of the British Admiralty
is sought every now and then?

Sardar H D;:f tu:*1 the ixhnra;
age of equipment, which is going
bg remedied as & result of this expand-
ed scheme, we have to get our charts
made ‘n UK,

Shri 8. C. Samanta: May I know, Sir,
whether we have any Indian mine-
sweeper which may be transformed
into a survey ship?

Sardar Majithla: That has already
been done, Sir.

SwEEPERS IN CANTONMENT BOARDS

+1109, Shri Balmikl: Will the Minister
of Defence be pleased to state how far
sgweepers employed by Cantonment
Boards enjoy the benefit of provident-
fund, oldage-pension, gratuity, sick
leave and facilities allowed for Class IV
servants?

The Deputy Minister of Defence
(Sardar Majithia): Sweepers who draw
a salary of Rs. 20 p.m. or more, are

mitted, at the discretion of the

ntonment Board, to subscribe to the
contributory provident fund. No old-
age-pension is admissible. Those who
do not subscribe to the provident fund
are eligible to a gratuity on retire-
ment. Leave, including sick leave, is
admissible as in the case of Class IV
Government servants. They are also
allowed other facllities to which other
Elti.:'d. IV gervants are ordinarily en-





